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along with it some enclosures of reso-
Jutiom ahd a copy of . :letter sigwed
jointly by more than 50 employees in
connection with the labour problems
of the Sir Gangaram Hospital, New

Delhi;

(b) if so, the details tl::_e;_-eof and
the details of ‘the”reply sent to the
Union by the Minister of Laboqr;

(c) the pction taken thereto;

(d) whether it is also a fact that in
thig. hospital, employees ~‘are not
rectuitéd ‘through ~employment  ex-
change even though there -are more
than 20 employees ‘and' the  Goverh-
ment rule is that such establishments
should recruit employees through
Employment Exchange; and

(e) it so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF PARLIAMEN-_
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): " (a)
to (¢). Presumably ' ‘yeference in
part (a) isto the representation dated
November 27, 1978 addressed to the
Minister of State for Labour by the
President, Sir Gangaram Hospital Em-
ployees Union.' The main -allegations
in this representation relate to:—

(i) Enquiry into alleged misap-
propriation of funds and corruption
by the management. = ’

(ii) absence of proper Rules and
Regulations for the Staff; and

(iii) non-implementation by the
management of 1972 Agreement;

As for allegations at (ii) and (iii)
above, the Dethi’ Administration have
calleq the parties for a discussion vide
thety report-dated -December- 18, 1978.
Allegations concerning misappropria-
tiori-of funds-and corrupt practices by
the management can be pursued by
the aggrieved parties with the Minis-
stry of Health.' ‘The'" Ministry of
Labour have also brought these. alle-
gations tp' the attention of the Minis-
tlyof H'ealth. oo . .
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(d) and (e). Under the Employ-
ment &:c)‘nngns ““““ 8 XNoti-

fication of’V"acancsles) Act, l139'59 ‘esta-
blishments covered -by the Act are
required to notify their Vacameies +to
the concerned Employment- -lxchan+
ges. Bpecific cases, ¢ #ny, of non-
compliance in this regarq can be pur-
sued by the aggrieved parties with
the' appropriate - authorities. - « -
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Depqgite of Tiq in Madhya Pradesh

! R T ARR S VE N
f5_69. SHRI VASANT SATHE:

- SHRI VIJAY KUMAR N.
PATIL:

SHRI S. R. DAMANTI:

Will the Minister of STEEL, AND
MINES be pleaseq tostate:

(a) wbether recent survey has re-
vealed rich deposits of Tin in Madhya
Pradesh; ‘

(b.) if so, the detailg of the Survey
carried out and the result thereof; and

. (c) the action taken/propdsed in the

light of the survey findings angq the
scfl;neme formulated and details ‘there-
of? B : vyt ke
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THE MINISTER OF STATE IN THE
MBENISTRY :OF- STEEL AND MINES
(SHRI-KARIA MUNDA): (a) Oceiir-
rences:of-tin mineralisation have been
located in certain parts of Bastar Dis-
tnct Madhya Pradesh s

(b) As a result of the surveys car-
riell' out ‘so far by geological and geo-
cHemical “surveys; and ‘pitting and
trenching, 18 blocks have been identi.
fied where tin mineralisation is indi-
jcated.” ' Prelimiriary '~ investigations
havé indicateg resources of about 3340
[tonmtes of tifi. Further mveshgmom
are in progress. '

(c¢) A scheme for tin investigations
'in the various blocks over a.period of
three years commencing from fleld sea<
son 1978-79 has been formulated. The
scheme, envisages geological & geo-
chemical sorveys, pitting and trench-
ing and bulk sampling. The State
.Government has also sought assistance
1of-UN.D.P. for exploration of tin in
‘the area.

'll“nnsfer Pohcy for Tenching Staff of
) Med.ical Collezes in Delhi

4570, SHRI VASANT SATHE:

SHRI VIJAY KUMAR N,
PATIL: ‘

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether it is a fact the transfer
policy for teaching staff of Medical
' Colleges in Pelhi and Union Terri-
' tories is not effectively impYemented
and the effected staff have represented
against the arbitrary transfers;

(b) if so, furnish details thereof;

Lals,

(c) number of persons who conti-
nues to remain’ at offé’ sfation for niore
than 10 years while “ofkiers  were
transfefred trequently; end

(d) the steps taken for implementing
eﬂ'ectxvely the guide lines formulated
for transfer of teaching sfaﬂ"

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAME
PRASAD YADAV): (a) Transfers of
Cérftrai':ﬁealﬂ{\ Service Officers from
one statlon 'to another is regulaud in
accordance with the general 'transfer
pattern framed by this Ministry. While
every effort is made to adhere to
transfer pattern other ddnﬂniﬁtx‘atiye
constraints like specific requirements
of the lnstitutions. availability of suit-
able replacements, teaching interests
of the institutions have also to be kept
in view while deciding transfers.
Sometimes, the officérs are engaged in
important research’ work and ‘their
transfer at the crucial time would re-
sult in the dislocation of research work.
Many omgers ‘who are under orders of’
transfer from stations like Delhi, Bom-
bay, Calcutta to distant and less popu-
lar places also bring pressures from
various sources (including at’ times
political pressure) tq sectire cancella-
tion of transfer orders. It is thus not
always pOSS1ble to follow the transfer
pattern scrupulously No representa-
tions have been received against “arbi.
trary" transfers frorn teac!'xmg staff
m medical collega Transfers are
always done in the interest of public
service keeping iy, view the needs of





